FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI”’) FOR
M/S HIND AGRO INDUSTRIES LTD. OPERATING IN MEAT INDUSTRY AT
ALIGARH, UP
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. Name of the corporate debtor along | HIND AGRO INDUSTRIES LTD.

with PAN/ CIN/ LLP No. PAN: AAACH5783J
CIN: U01211UP1994PLC016502
2. Address of the registered office Central Dairy Farm Complex, Anupshahr
Road, Aligarh Uttar Pradesh-202122
3. URL of website NA
4. Details of place where majority of | Central Dairy Farm Complex, Anupshahr
fixed assets are located Road, Aligarh Uttar Pradesh-202122
5. Installed capacity of main products/ | As mentioned in detailed EOI
services

6. Quantity and value of main products/ | Unit not operational
services sold in last financial year

7. Number of employees/ workmen 0

8. Further  details including last | URL:

available financial statements (with https://drive.google.com/drive/folders/1g
schedules) of two years, lists of | mbCB5PZD6aJoDIJE _gDvDLgt Srbt21?
creditors, relevant  dates  for | usp=sharing

subsequentevents of the process are
available at:

9. Eligibility for resolution applicants | Minimum  Eligibility  Criteria  for

under section 25(2)(h) of the Code | resolution applicants (singly, jointly or in

isavailable at: consortium) to approach the Resolution

Professional (“RP”) with Resolution

Plan: -

1. Minimum Net-Worth of INR 25
crores supported by Documentary
Evidence.

2. For Financial Entities including
ARCs/NBFCs/AIF-  AUM/  Funds
Deployed/ Committed funds available
for investments of INR 200 Crores as
on latest available Balance Sheet not
prior to 31-03-2024.

#In the event of a consortium between



https://drive.google.com/drive/folders/1gmbCB5PZD6aJoDlJE_qDvDLgt_Srbt2I?usp=sharing
https://drive.google.com/drive/folders/1gmbCB5PZD6aJoDlJE_qDvDLgt_Srbt2I?usp=sharing
https://drive.google.com/drive/folders/1gmbCB5PZD6aJoDlJE_qDvDLgt_Srbt2I?usp=sharing

applicants belonging to aforementioned
two classes having different eligibility
criteria, the eligibility would be
calculated in proportion to their share in
the consortium.

Complete details/detailed EOlI may be
sought bye-mailat
hindagroinsolvency2023@gmail.com

10. | Last date for receipt of expression of | 02-02-2025
interest

11. | Date of issue of provisional list of | Upto 04-02-2025
prospective resolution applicants

12. | Last date for submission of objections | Upto 09-02-2025
to provisional list

13. | Date of issue of final list of | Upto 11-02-2025
prospective resolution applicants

14. | Date of issue of information | Upto 13-02-2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution | Upto 15-03-2025
plans.

16. | Process email id to submit EOI hindagroinsolvency2023@gmail.com

Paramjeet Singh Bhatia

Resolution Professional-Hind Agro Industries Ltd.
IBBI Regn. No.: IBBI/IPA-001/1P-P00961/2017-2018/11582

Reg. Email id: bhatiaparam.s@gmail.com

Process E-mail id: hindagroinsolvency2023@gmail.com
Correspondence Address: C-39, Surya Nagar, Ghaziabad, Uttar Pradesh-201011

Date: 18-01-2025
Place: Uttar Pradesh

AFA Valid Upto: 31.12.2025


mailto:hindagroinsolvency2023@gmail.com
mailto:hindagroinsolvency2023@gmail.com
mailto:hindagroinsolvency2023@gmail.com

dw 3iim asier
Bank of Baroda

&

Bid Increase Amount are mentioned below: -

Branch - Kekri, Distt. Kekri (Raj.)
Ph. No. 01467-220147, Moh. 8094007041;
E-mail:

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
“APPENDIX- IV-A [See proviso to Rule 8 (6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to rule 8(6)

of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s), Mortgagor (s)
and Guarantor(s) that the below described immovable property mortgaged/Charged to the
Secured Creditor, possession of which has been taken by the Authorised officer of Bank of
Baroda, Secured Creditor, will be sold on "As is where is", "As is what is", and "whatever there is"
basis for recovery of dues in below mentioned account/s. The details of Borrower’s,
Mortgagor/Gurantor’s, Secured Assets, Dues, Reserve Price, E-auction date & Time, EMD and

Kekri@bankofbharoda.com

Main Market Kekri, Distt. Kekri (Raj.)

Name & address of Borrower/s/ Guarantor/Mortgagor’s:- M/S Heera Lal Noratmal &
Company Prop. Mr Prakash Chand Jain S/o Mr. Jai Kumar Jain (Borrower); 1-B-18 New
Mandi yard Kekri Distt. Kekri (Raj.) 2-Labh Chand Market kekri Distt. Kekri (Raj.)

Mr. Vimal Kumar Jain $/o Mr. Jai Kumar Jain (Guarantor), 1. Labh Chand Market Kekri Distt.
Kekri (Raj.). 2. Plot No 4, Jain Colony - 2, Dand ka Rasta Kekri Distt. Kekri (Raj.). 3. Satish Kirana,

Mrs. Shakuntala Devi jain W/o Mr. Prakash Chand Jain (Guarantor) 278, Labh Chand Market
Kekri Distt. Kekri. Mr. Pradeep Kumar Jain S/o Mr. Prakash Chand Jain (Guarantor) 105,
Satish Kunj, Labh Chand Market Kekri Distt. Kekri (Raj.)

Total Dues:- Demand Notice Date:- 18.07.2024 Rs. 2,00,05,901.14 interest up to 11/07/2024 +
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(formerly known as Edelweiss Housing Finance Limited)
Regd Office: 5th Floor, Tower 3, Wing B, Kohinoor City Mall, Kohinoor City, Kirol Road, Kurla (W), Mumbai - 400070
Branch office regional office at Second floor, 3B Rajendra Park, Pusa Road, New Delhi-110005.

E-AUCTION - STATUTORY 15 DAYS SALE NOTICE
Sale by E-Auction under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and The Security
Interest (Enforcement) Rules, 2002.
Notice is hereby given to public in general and in particular to borrower and guarantor that below mentioned property will be sold on “AS IS WHERE
1S”, AS IS WHAT IS ” AND “WHATEVER THERE IS” for the recovery of amount as mentioned in appended table till the recovery of loan dues.
The said property is mortgaged to Nido Home Finance Limited (formerly known as Edelweiss Housing Finance Limited) for the loan availed

furtherapplicable interest;
Present Outstanding: Rs. 2,00,05,901.14 interest up to 11/07/2024 + further applicable interest,
cost, charges & other expenses, etc.

Status of Possession - Symbolic Possession

Property Inspection date & Time: 24/01/2025; 12.00 PM to 04.00 PM

Last Date & Time for Submission of EMD and Document by 06-02-2025 upto 4:00 PM

extensions of 10 min. each)

Date & Time of E-auction: 06/02/2025; 02.00 P.M. to 06.00 P.M. (With unlimited

Give short description of the Movable & immovable
property with known encumbrances, if any

Reserve Price/EMD/|
Bid Increase Amt.

the South by House of Vimal Kumar Jain,

PalikaLand,

Kamal Kumar Tholiya,

Encumbrance :- Not Known

Property No.1- (A) Residential Property situated at 1/391, Jagmohan
Nagar, Bada Talab, Kekri Distt. Kekri (Raj.) Measuring 210. 4254 Sq. Mtr.
(2265 Sq. Ft.) in the name of Mrs. Shakuntla Devi Jain W/o Mr. Prakash
Chand Jain Bounded by:- On the East by House of Shanti Devi, On the West
by House of Jaswant Kumar, On the North by House of Jai Kumar Jain, On

(B) Residential Property situated at 1/391 (2), Jagmohan Nagar, Bada
Talab, Kekri Distt. Kekri (Raj.) Measuring 82.4166 Sq. Mtr. (887.12 Sq. Ft.)
inthe name of Mr. Pardeep Kumar Jain S/0 Mr. Prakash Kumar Jain

Bounded by :- On the East by Nagar Palika Land, On the West by Nagar
Palika Land, On the North by Plot of Kamal Kumar, On the South by Nagar

(C) Residential Property situated at 1/391 (3), Jagmohan Nagar, Bada
Talab, Kekri Distt. Kekri (Raj.) Measuring 146.42 Sq. Mtr. (1576.05 Sq. Ft.)
in the name of Mr Prakash Chand Jain S/o0 Mr. Jai Kumar Jain Bounded by:
On the East by House of Shanti Devi & Rasta, On the West by House of
Gulab Ji, On the North by House of Manak Chand,

(D) Residential Property situated at 1/391 (4), Jagmohan Nagar, Bada
Talab. Kekri Distt. Kekri (Raj.) Measuring 80.66 Sq. Mtr. (868.25 Sg. Ft.) in
the name of Mrs. Shakuntla Devi Jain W/o Mr. Prakash Chand Jain
Bounded by :- On the East by Nagar Palika Land, On the West by House of
Jaswant Kumar Ranta, On the North by House of Vimal Kumar S/o Jai
Kumar Jain, On the South by Bda Talab Nagar Palika Land.

Reserve Price
Rs. 94,50,000/-

EMD
Rs. 9,45,000/-

Bid Increase
Amount
Rs. 20,000/-

On the South by Plot of

fourwill be

The above prnpgnies A, B, C, and D have a residential property built on them jointly, so all

North by Road, On the South by Road,
Encumbrances: Not knows

Property No.2 Property situated at Plot No. 9, Shop No. B-18
(Warehouse), Krishi Upaj Mandi, Kekri Distt. Kekri (Raj.) Measuring
58.0644 Sg. Mtr. (625 Sq. Ft.) in the name of M/S Heera Lal Noratmal &
Company Prop. Mr Prakash Chand Jain S/o Mr. Jai Kumar Jain Bounded
by:- On the East by Road, On the West by Back Side Shop No. B-17, On the

Reserve Price
Rs. 29,10,000/-

EMD Rs.2,91,000/-

Bid Increase Amt.
Rs. 10,000/-

on Ph. No. 01467-220147, Mob. 8094007041.

For detailed terms and conditions of the sale, please refer to the link provided
in https://www.bankofbaroda.in/e-auction.htm and Auction portal
(https://BAANKNET.com). Also, prospective bidders may contact the Branch

Date: 18/01/2025 Place: Kekri (Raj.)

Authorised officer, Bank of Baroda

POSSESSION NOTICE

receipt of the said notice.

mentioned here below.

The undersigned being the Authorized officer of the DCB Bank Ltd., under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (54 of 2002) and in
exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice on below mentioned dates calling upon the
borrowers  (Borrower's and Co-Borrower's) to repay the amount mentioned in the notice as
detailed below in tabular form with further interest thereon from within 60 days from the date of

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the
borrower, Co-Borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 also r/w section 14(1) of the Security Interest Rules 2002 on as
mentioned here below.The borrower, Co-Borrower in particular and the public in general is hereby
cautioned not to deal with the property (Description of the immovable Property) and any dealings
with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as

The Borrower's attention is invited to provisions of Sub-section (8) of Section 13 of the act, in
respectof time available, to redeem the secured assets.

by Borrower(s), Co borrower(s) and Guarantor(s). The secured creditor is having symbolic possession of the below mentioned Secured Asset.
Sl. | Name of Borrower(s)/Co . Date & Time of
No. | Borrower(s)/ Guarantor(s)| Amount of Recovery Reserve Price and EMD the Auction
Veenita Sh Rs.30,11,089.05/- (Rupees Thirty Lakhs | Rs.24,96,875/- (Rupees Twenty Four lakhs | 18-02-2025 Between
eegl a Sharma Eleven Thousand Eighty Nine and Five Paise | Ninety Six Thousand Eight Hundred 11.am to 12 Noon
1. M (vfzrowe;]r) Only) as on 17.01.2025 + Further Interest |Seventy Five Only) Earnest Money Deposit |  (With 5 Minutes
rs. Ibya sharma thereon+ Legal Expenses for Lan no. | Rs.2,49,687/- (Rupees Two Lakhs Forty Nine |  Unlimited Auto
(co-borrower) LDELOUC0000055732 Thousand Six Hundred Eighty Seven Only) Extensions)

Date & Time of the Inspection: 10-02-2025 between 11.00 am to 3.00 pm | Symbolic Possession Date: 06-11-2024

Description of the secured asset: Al that piece and parcel of Gayatri Life Plot No- GH-01F, Flat No. S-0909, 9th Floor, Tower Life Suites(s)
Sector 16, GR, 201301.

Note:- 1) The auction sale will be conducted online through the website https://sarfaesi.auctiontiger.net and Only those bidders holding valid
Email, ID PROOF & PHOTO PROOF, PAN CARD and have duly remitted payment of EMD through DEMAND DRAFT/ NEFT/RTGS shall be eligi-
ble to participate in this “online e-Auction”.

2) The intending bidders have to submit their EMD by way of remittance by DEMAND DRAFT / RTGS/NEFT to: Beneficiary Name: NIDO HOME
FINANCE LIMITED, Bank: STATE BANK OF INDIA Account No. 65226845199 -, SARFAESI- Auction, NIDO HOME FINANCE LIMITED, IFSC
code: SBIN0001593.

3) Last date for submission of online application BID form along with EMD is 17.02.2025.

4) For detailed terms and condition of the sale, please visit the website https://sarfaesi.auctiontiger.net or Please contact Mr. Maulik Shrimali
Ph. +91- 6351896643/9173528727, Help Line e-mail ID: Support@auctiontiger.net.
Mobile No. 7710850858/ 9768746624

Date: 18.01.2025

Sd/- Authorized Officer
Nido Home Finance Limited
(formerly known as Edelweiss Housing Finance Limited)

T T e foenma fnme waifea
e WaH, WEWET g, HIUTA- 462003
T . : +91-755 4027100, 2774340/42, ITATSE : www.mpstdc.com
huieR 31/aitehatat/2s femtien : 17.01.2025
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Aadhar Housing Finance Ltd. Aadhar
Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway

and M.V. Road, Andheri (East), Mumbai - 400069. Housing Finance Ltd
Bareilly Branch : B3&B-4,Ground Floor, Akash Floors, 320-Civil Lines, City Station Road, Bareily-243001 (UP)

L)

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand
Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below
to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower
having failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules,
2002. The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.The borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of AHFL for an amount as
mentioned herein under with interest thereon.

St Name of the Borrower(s)/ Description of Secured Asset Demand Notice Date of
No.| Co-Borrower(s)(Name of the Branch) (Immovable Property) Date & Amount | Possession
1| (Loan Code No. 02610000183 & | Allthat part & parcel of property bearing, GF Behind | 9g-10-2024 &
02610000306/ Bareilly Branch) | Sabri Public School, Thiriya Nizamat Khan Bareilly %6,12,053/-
Vali Mohammad (Borrower) Uttar Pradesh 243123. Boundaries : East -06 Feet| & 15-01-2025
Shama (Co-Borrower) Wide Rasta, West - Arazi Amzad, North - Part Of Khet 7 5,01,503)-
No.- 1745, South - Nala Y
Place : Uttar Pradesh Authorised Officer

Date : 18-01-2025

APPENDIX Iv POSSESSION NOTICE (for immovable property)

SYMBOLIC POSSESSION NOTICE

1 Symbolic Possession dated 14th January, 2025

Demand Notice Dated. 24-09-2024

Name of Borrower(S)
and (Co-borrower(S)

Mr. Ansh Kalra, Mr. Anil Kalra
And Mrs.ashima Kalra

Loan Account Number

DRBLFAI00552434

Total Outstanding Amount.

Rs.32,67,025/-(Rupees Thirty Two Lakh Sixty Seven
Thousand Twenty Five Only) as on 24th September 2024

Aadhar Housing Finance Limited
A-Set House,7/56,D.B.Gupta Road, Karol Bagh, New Delhi - 110005
E AUCTION SALE NOTICE

DCB BANK
Under Rule 9(1) of the Security Interest (Enforcement) Rules2002
E-Auction sale notice for sale of immovable Assets under the securitization and Reconstruction of Financial Assets and Enforcement Of
Security InterestAct, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rule,2002.
Notice is hereby given to the public in general and in particular to the borrower(s), co-borrowers and the guarantors in particular, by the
Authorized Officer, that the under mentioned property is mortgaged to DCB BANK LTD., The Authorized Officer of the Bank has taken the
physical possession under the provision of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002. The property will be sold by tender cum public E-auction as mentioned below for recovery of under mentioned dues and further
interest, charges and cost etc. as per the below details:

\Date: January 18, 2025, Place: Ghaziabad

Description Of The
Immovable Property

Allthe Piece & Parcel of House No Plot No 5k/14-a (terrace Of
Gf) Admeasuring 133 Sq Gaj First Floor Wake Nh-5 Nit Teh &
Dist-faridabad. (the Secured Assets)

2 Symbolic Possession dated 15th January, 2025

Demand Notice Dated. 24-09-2024

Name of Borrower(S)
and (Co-borrower(S)

Mr. Sharafat Malik, Mr. Mohd Shakil,
Mr. Shahnwaj Malik And Mrs Meena Malik

Loan Account Number

DRMHGHZ00427673

Total Outstanding Amount.

Rs.15,18,502.66/-(Rupees Fifteen Lakh Eighteen Thousand
Five Hundred Two and Sixty Six Paisa Only) as on 24th
September 2024

Sr.| Name of Borrower(S) Description Of The 1. Reserve Price / . Date & Time| Type of
No | and (Co- borrower(S) Immovable Property %: E?ﬂﬁzlt,e“ggge "?:lms“ (EMD) of E-Auction| Possession
1 1. MR. HARISH KUMAR, | ENTIRE GROUND FLOOR & FIRST FLOOR| 1. Rs.36,45,000/-(Rupees Thirty | 05-02-2025) o .
2.MS.ANITA and  [WITHOUT ROOF RIGHTS INCLUDING|Six Lakh Forty Five Thousand & ysica
3. M/S SAI MAA UNDIVIDED PROPORTIONATE(opy) 11am - 2pm
GARMENTS OWNERSHIP RIGHTS IN THE LAND '

2. Rs.3,64,500/-(Rupees Three
Lakh Sixty Four Thousand Five
Hundred Only),

3. Rs.25,000/-(Rupees Twenty
Five Thousand Only)

UNDERNEATH ALONGWITH THE RIGHTS
TO PASSAGE, EASEMENT AND BENEFITS
OUT OF PROPERTY BEARING
NO.16/1692-E, HAVING LAND AREA
MEASURING 50 SQ.YDS. SITUATED AT
BAPANAGAR, ARYASAMAJ ROAD, KAROL
BAGH, NEW DELHI-110005

Description Of The
Immovable Property

Devi,Towards

All the Piece & Parcel of House Admeasuring 83.61 Sq Mtr
Situated In Khasra No 13/2 Situated At Pargana Loni Teh &
Dist: Ghaziabad Bounded By: - Towards East: Plot Of Nirmala

West: Plot Of Ravindra Singh, Towards

North:14 Ft Road, Towards South: Plot Of Shahid Ali (the

Inspection Date and Time:- of property from 27-01-2025 to 31-01-2025 Between 11:00AM to 04:00PM contact to Mr. Nikunj
Mathur, Yash joshiand Mr. Love Kumar on 9818979116, 8588035216 and 9999500011 between 11am to 6pm.

Date and time of submission of EMD on or before 04-02-2025up-to 5Pm, with request letter of participation KYC, Pan Card ,
Proof of EMD atemail id nikunj.mathur@dcbbank.com, yash.joshi@dcbbank.com and love.kumar@dcbbank.com

The intending purchasers/bidders are required to deposit EMD amount by way of Demand Draft ONLY favouring DCB Bank LTD.

SecuredAssets). TERMS AND CONDITIONS OF THE E-AUCTION
3 Symbolic Possession dated 15th January, 2025
Demand Notice Dated. 03-07-2024

Name of Borrower(S)
and (Co-borrower(S)

MR. RANJEET and
MRS. URMILA DEVI

Loan Account Number

DRBLGHZ00432490

Total Outstanding Amount.

Rs.3,26,095.90/- (Rupees Three Lakh Twenty Six Thousand
Ninety Five and Ninety Paisa Only) as on 03rd July 2024

Description Of The
Immovable Property

All the Piece & Parcel Of Plot Admeasuring 25.08 Sq Mtrs
Khsara No 349 Situated At Govind Bhihar Vill: Mawai Teh &
Dist: Ghaziabad Bounded By: - Towards East:20 Feet Road,
Towards West:15 Feet Road, Towards North: Plot Of Digar,
Towards South: Plot Of Gurunam Singh (the Secured Assets)

(1)(Contact Asad Javed Khan and Ajeet Kumar 7428695102 and 7428993234, e-mail id:-asad.jk@cartradeexchange.com and
ajeet.k@cartradeexchange.com at their web https://eauction.samil.in on the dates as mentioned in the table above with Unlimited
Extension of 5 Minutes. Bidders are advised to check detailed terms and conditions of auction sale before submitting their bids refer to
the link https://www.dcbbank.com/cms/showpage/page/customer-corner.

(2) The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is
mandatory for e-bidding, from auction service provider (SAMIL) Prospective bidders may avail online training on e-auction from their
registered mobile number only.

3) Online E-auction participation is mandatory in the auction process by making application in prescribed format which is available along-
with the offer/tender document on the website.

Sd/-Authorized Officer,
DCB Bank Limited

Date :18-01-2025
Place: NEW DELHI

Date: - 18/01/2025.

Place: - Faridabad, Ghaziabad.

FOR DCB BANK LTD,

AUTHORISED OFFICER

FORM G
INVITATION FOR EXPRESSION OF INTEREST (“EOI”) FOR

M/S HIND AGRO INDUSTRIES LTD.

OPERATING IN MEAT INDUSTRY AT ALIGARH, UP
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. [Name of the corporate debtor along with
PAN/ CIN/ LLP No.

HIND AGRO INDUSTRIES LTD.
PAN: AAACH5783J
CIN: U01211UP1994PLC016502

2. |Address of the registered office

Central Dairy Farm Complex, Anupshahr
Road, Aligarh Uttar Pradesh-202122

3. |URL of website

NA

4. |Details of place where majority of fixed
assets are located

Central Dairy Farm Complex, Anupshahr
Road, Aligarh Uttar Pradesh-202122

5. |Installed capacity of
services

main  products/

As mentioned in detailed EOI

6. |Quantity and value of main products/
services sold in last financial year

Unit not operational

7. [Number of employees/ workmen

8. |Further details including last available
financial statements (with schedules) of
two years, lists of creditors, relevant dates
for subsequentevents of the process are
available at:

0.

URL:
https://drive.google.com/drive/folders/1gmb
CB5PZD6aJoDIJE_gDvDLgt_Srbt2I?usp=s
haring

9. |Eligibility for resolution applicants under
section 25(2)(h) of the Code isavailable at:

Minimum Eligibility Criteria for resolution
applicants (singly, jointly or in consortium)
to approach the Resolution Professional
(“RP”) with Resolution Plan:-

1. Minimum Net-Worth of INR 25 crores
supported by Documentary Evidence.

2. For Financial Entities including
ARCs/NBFCs/ AlF- AUM/ Funds Deployed/
Committed funds available for investments
of INR 200 Crores as on latest available
Balance Sheet not prior to 31-03-2024.

#In the event of a consortium between
applicants belonging to aforementioned two
classes having different eligibility criteria, the
eligibility would be calculated in proportion
to their share in the consortium.

Complete details/detailed EOl may be sought
by e-mail at
hindagroinsolvency2023@gmail.com

10. |Last date for receipt of expression of
interest

02-02-2025

11.|Date of issue of provisional list of
prospective resolution applicants

Upto 04-02-2025

12.|Last date for submission of objections to
provisional list

Upto 09-02-2025

13.|Date of issue of final list of prospective
resolution applicants

Upto 11-02-2025

14. |Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

Upto 13-02-2025

15.|Last date for submission of resolution
plans.

Upto 15-03-2025

16.|Process email id to submit EQl

hindagroinsolvency2023@gmail.com

Sd/-
Paramijeet Singh Bhatia

Resolution Professional-Hind Agro Industries Ltd.
1BBI Regn. No.: IBBI/IPA-001/IP-P00961/2017-2018/11582

Date: 18-01-2025
Place: Uttar Pradesh

Reg. Email id: bhatiaparam.s@gmail.com

Process E-mail id: hindagroinsolvency2023@gmail.com

Correspondence Address: C-39, Surya Nagar, Ghaziabad, Uttar Pradesh-201011

AFA Valid Upto: 31.12.2025

PUBLIC NOTICE FOR
E-AUCTION SALE OF
SECURED ASSETS

LALIES UNITY SMALL FINANCE BANK LIMITE

Corporate Office: Centrum House, Vidyanagari Marg, Kalina, Santacruz (E) Mumbai - 400 098.

Unity Small Finance Bank Limited is an assignee and a secured creditor of below mentioned borrower by virtue of Business Transfer Agreement
dated 26.10.2021 executed with Centrum Financial Services Limited. The undersigned in exercise of powers conferred under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest (Enforcement) Rules, 2002 hereby
give notice to publicin general that the below mentioned property shall be sold by way of “online e-auction” for recovery of dues.

The property shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE” basis apart from other terms mentioned below.

Name of the Amount of Secured Description Last Date for| Date & Date &time of | Reserve | Earnest Money
Borrower/Co-Borrower / | Debt as per Demand of Property submission | Time of | E-Auction of | Price (Amt. | Deposit (Amt.
Guarantors/ Mortgagor | Notice (Amt. in Rupees) of Bid | Inspection Property | in Rupees) | inRupees)

" Demand Notice | All that piece and parcel of immovable

:Bx:::«g & anun/To_propetesas dsoried e beon: .0%."2 " 04 022025 24 0(2)2025 38 5%5600/- 3 85R 00 -
Mortgagor) Outstanding as on |- Plot No. 7-A, Khasra No. 96/5, Arya 200 PM ’ & B. tw R e
2 AiB Rs. 22,08,223.57/- | Nagar, Industial Area, Village Dharoli | < € eenT
(Co-borrowen) (RUPLeekShT\’IVE?n;);"WO Khurd, Paragana Loni, Tehsil 10.02.202 | 11.00am. To
Loan Account Thgus:ndlql'wo Ghaziabad Uttar Pradesh-201102 And 5 12.30 p.m.
No. Hundred Twenty- Belonging To Vijay M Boundaries (as Between
USFBDELLOANOD | Three & Paise Fify | er Mortgage Documen) North: Plot of f1.00am.
0005003460 Seven Only) As On Others, South: 80 Ft Wide Road, East: To
04/12/2023. Plotofothers, West: Plot of others 2.00 p.m.

TERMS AND CONDITIONS OF E-AUCTION SALE

1.The property shall not be sold below the reserve price and sale is subject to the confirmation by Unity Small Finance Bank Limited as secured creditor.
The property shall be sold strictly on “AS IS WHERE IS” and “AS IS WHAT IS” and “NO RECOURSE BASIS”. 2. E-auction will be conducted “online”
through Bank's Approved service provider M/s. Arca Emart Pvt.Ltd at the Web Portal - www.auctionbazaar.com. 3. E-auction Tender Documents
containing online e. auction bid form, Declaration, and General Terms and Conditions of online auction sale are available in www.auctionbazaar.com
4. Bidders shall hold a valid email ID. {e-mail ID is necessary for the intending bidder as all the relevant information and allotment of ID & Password by
M/S.ARCAEMART PVT. LTD (Auctionbazaar.com) may be conveyed through e-mail}. 5. The prospective qualified bidders may avail of online training on
e-Auction from M/s. ARCAEMART PVT LTD, Flat 1405, C Block , MPM Santha Sriram Pinnacle, Yellareddy Guda , Ameepet, Hyderabad - 500073
IN. Website at www.auctionk com. Helpline No +91-8370969696, +91- 9221238387 (Mumbai), +91- 9586088333/9879187370 (Gujarat)
Email-ID:- contact@auctionbazaar.com, support@auctionbazaar.com to the date of e-Auction. Neither the Authorised Officer/Bank nor M/s. ARCA
EMART PRIVATE LIMITED(Auctionbazaar.com) will be held responsible for any internet Network problem/Power failure/any other technical
lapses/failure etc. to ward off such contingent situations the interested bidders are requested to ensure that they are technically well-equipped with
adequate power back-up etc., for successfully participating in the e-Auction event.. 6. Earnest Money Deposit (EMD) shall be deposited through
RTGS/NEFT fund transfer to Current Account No. 026881300002122, Name of the Bank: Yes Bank Limited, Branch: Kalanagar, Greater Mumbai,
Name of the Beneficiary: Unity Small Finance Bank Limited, IFSC Code_ YESB0000268. Please note that the Cheque/Demand Draft shall not be
accepted towards EMD. 7.The Bids below reserve price and/or without EMD amount shall not be accepted. Bidders may improve their further bid amount
inmultiple of Rs.25,000/- (Rupees Twenty-five Thousand Only). 8. The successful bidder shall pay 25% of the bid amount/sale price (including earnest
money already paid) immediately after declaration of successful bidder. The successful bidder will deposit balance 75% of the bid amount/sale price within
15 days from declaration of successful bidder, subject to TDS as may be applicable. 9. If successful bidder fails to deposit sale price as stated above, all
deposits including EMD shall deemed to be forfeited without any further notice. However extension of further reasonable period for making payment of
balance 75% may be allowed and shall be at the sole discretion of authorized officer. 10. The EMD amount of unsuccessful bidders will be returned without
interest, after the closure of the E-auction as per process. 11. The particulars given by the Authorized officer are stated to the best of his / her knowledge,
beliefand records. Authorized officer shall not be responsible for any error, mis-statement or omission etc. 12. The undersigned Authorized Officer has the
absolute right and discretion to accept or reject any bid or adjourn/postpone/cancel the sale or modify any terms and conditions of the sale without any
prior notice or assigning any reasons. 13. The bidders should make discreet enquiries as regards charges/encumbrances on the property and should
satisfy themselves about the title, extent, quality of the property before submitting their bid. No claim of whatsoever nature regarding charges,
encumbrances over the property and any other matter etc., shall be entertained after submission of the online bid. 14. Any arrears, dues, taxes, charges
whether statutory or otherwise including stamp duty/registration fees on sale of property shall be borne by the purchaser only. 15. For further details,
contact Mr. Vikram Manhas (Mobile No. 9810394243) and Mr. Akash Bhardwaj (Mobile No.9821060968), and Authorized Officers of Unity Small
Finance Bank Limited at above mentioned address. 16. The Sale Certificate will be issued post realization of entire sale proceeds and the possession of
the immovable asset(s) will be delivered post 15 days thereof along with registration of sale certificate (if required any) with prior appointment and post
confirmation of the authorised officer. Further, the sale certificate in the name of the purchaser(s) only and will not be issued in any other name(s). 17.The
Borrower(s)/Guarantor(s) are hereby given Statutory Sale Notice under Rule 8 and 9 of the SARFAES| Rules, 2002 and the sale shall be subject to rules/
conditions prescribed under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. 18. Auction Notice
can be viewed on Bank's website- - https://theunitybank.com/regulatory-disclosures.html

THIS NOTICE WILL ALSO SERVE AS STATUTORY 30 DAYS NOTICE TO THE BORROWER/ GUARANTORS/ MORTGAGOR UNDER
SARFAESIACTAND RULES MADE THEREUNDER.

Place : Delhi
Date: 18.01.2025

SD- Authorised Officer
Unity Small Finance Bank Limited

ISTRTEE T ATHATE I L (=TT T (SUST STRIHE) SIS o AT & 36 fohdl ST okl 8| Fferar
O SATE 3 R o aifam ferfer 10.02.2025 wwa | 05:00 I ek i@ 21w  fawga
TererT IerwTEe https://mptenders.gov.in R {1 20.01.2025 T @7 7 GhaT 2

Y. qTeaw/118358/2025 HEAUTAT AT

- Registered Office: ICICI Bank Towers, Bandra-Kurla Complex, Bandra
@ICICI Home Finance | (Eaist). Mumbai- 400051

Corporate Office: ICICI HFC Tower, |B Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059

Branch Office: 2nd Floor, Vishwakarma Complex, Plot No 17/18, Behind Yashoda Hospital, Kaushambi,
Ghaziabad- 201010

Whereas

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from
the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
herunder Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The borrower
in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of ICICI Home Finance Company Limited.

The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Sr. | Name of the Borrower/ Description of property/ Date of Demand Name
No. Co-borrower/ Date of Possession Notice/ Amount in O
Loan Account Number Demand Notice (Rs.)| Branch
1. I[Mohammad Rashid House No.158, Khasra No. 269, Kailash Nagar Colony | 15-10-2024 Ghazia-
(Borrower), Nemat Hadbast, Village Kaila, Pargana Loni, Tahsil and Rs. bad
Praveen (Co-Borrower), |District Ghaziabad Uttar Pradesh- 201102, area 14,08,907.56/- |(Kausha-
LHGHZ00001488856. [Measuring 50 Sq. Yrds (Ground Floor Covered Arae mbi)
41. 805 & First Floor Covered Area 41.805, Total
Covered Arae 83.61 Sq.mtrs). Bounded By- North:
Gali 7 Ft, South: House of Munsi Gadaria, East:
House of Harswaroop Nai, West: Property of
Bhagjogni Devi./ Date of Possession- 13-Jan-25
2. IMohammad Rashid House No.158, Khasra No. 269, Kailash Nagar Colony | 15-10-2024 | Ghazia-
(Borrower), Nemat Hadbast, Village Kaila, Pargana Loni, Tahsil and Rs. bad
Praveen (Co-Borrower), |District Ghaziabad Uttar Pradesh- 201102, area 51,996.36/- |(Kausha-
LHGHZ00001488862. [Measuring 50 Sq. Yrds (Ground Floor Covered Arae mbi)
41.805 & First Floor Covered area 41.805, Total
Covered Arae 83.61 Sq.mtrs). Bounded By- North:
Gali 7 Ft,south: House of Munsi Gadaria, East: House
of Harswaroop Nai,west: Property of Bhagjogni
Devi./ Date of Possession- 13-Jan-25

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else the
mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per the
provisions underthe Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Authorized Officer, ICICI Home Finance Company Limited/

PUBLIC NOTICE

General public is hereby informed that our client, M/s. Muthoot Finance Ltd. (GSTIN 322AABCT0343B1Z7), Registered Office: 2"
Floor, Muthoot Chambers, Banerji Road, Kochi-682018, Kerala, India CIN: L65910KL1997PLC011300, Ph: +91 484-2396478,
2394712, Fax: +91 484-2396506, mails@muthootgroup.com, www.muthootfinance.com is conducting Auction of ornaments
(NPA accounts for the period up to 30.06.2023 & Low Tounch /Low quality/Insufficient weight deduction accounts for the period
up to 31.07.2024), pledged in its favour, by the defaulting Borrowers, as detailed hereunder. All those interested may participate.
First Auction Date: 25.01.2025
Shajahanpur (UP)(4095): MDL-1295, 1310, MUL-2153, 2156, SRS-78, 97, 104, 111, 120
Second Auction Date: 27.01.2025, Auction Centre: Shop No. 24&25, Mohanganj, Near Sankat Mochan Mandir, Shahjahanpur,
UP-242001
First Auction Date: 25.01.2025
Shikhohabad-(UP)(3554): BLS-53, 76, MDL-1150, MUL-3854, 3875, 3888, 3926, RGL-1683, 1787, SRS-34, TMS-12, Firozabad
(UP)(4438): MUL-3449, 3460, Tundla-(UP)(4959): MHP-40
Second Auction Date: 28.01.2025, Auction Centre: Muthoot Finance Ltd., Premises No-16/D, Ground Floor, Near Yes Bank,
S.N. Road, Firozabad, U.P.-283203
First Auction Date: 25.01.2025
Mainpuri-(UP)(4950): MDL-463, MUL-1259, 1268, 1342, SRS-64, 80
Low Tounch /Low quality/Insufficient weight deduction: Mainpuri-(UP)(4950): MMS-117
Second Auction Date: 29.01.2025, Auction Centre: Upper Ground Floor, 5/CP-11, Radha Raman Road, District Mainpuri,
Uttar Pradesh-205001
First Auction Date: 25.01.2025
Etawah-(UP)(4707): MEG-2, 3, 151, MUL-1941, SRS-21
Second Auction Date: 30.01.2025, Auction Centre: Muthoot Finance Ltd., First Floor, 867-A, Baba Complex, Harsh Nagar,
Kachahri Road, Etawah, U.P.-206001
First Auction Date: 25.01.2025
Agra (0457): MDL-3207, 3566, 3776, MEG-350, MUL-8629, 8878, 8896, 8958, 8973, 9032, 9051, 9091, 9100, 9141, 9383, SRS-222,
Agra-Fatehabad (0674): MAL-4555, MDL-2774, 2836, 2837, 2883, MEG-265, MUL-11366, 11457, 11498, 11698, 11804, 11866,
Agra-Byepass Road (0705): MAL-3468, MDL-1859, 2771, MHP-348, MUL-7729, 7857, 7931, 8005, 8006, SRS-226, 262,
Agra-Avadhpuri Colony (3147): MDL-2081, MUL-7488, 7591, 7670, Agra-Devri Road-(UP)(4996): MDL-550, MEG-76, MUL-1245,
1349, 1417, 1463, SRS-46
Second Auction Date: 31.01.2025, Auction Centre: Muthoot Finance Ltd., Ground Floor G- 8 To 10, Friends Wasan Plaza,
Opposite Md Jain Inter College, Sanjay Palace, Agra-282002
First Auction Date: 25.01.2025
Mathura (0546): MAL-2920, MDL-2936, 2942, 2958, 2969, MUL-4925, 5367, 5428, SRS-158, TMS-50, Mathura-Krishna Nagar
(4320): MHP-296, MUL-9194, 9279, SRS-169, TMS-22
Low Tounch /Low quality/Insufficient weight deduction: Mathura-Krishna Nagar (4320): MHP-658
Second Auction Date: 01.02.2025, Auction Centre: Second Floor, Ojal Mall, Infont of Hotel Mukund Palace, Junction Road,
Mathura, U.P.-281001
The auctions in respect of the loan accounts shown under the branch head will be conducted at the respective branches.
However, please note that in case the auction does not get completed on the given date(s), then in that event the auction in respect
thereto shall be conducted/continued on Second Auction date at given auction centre, and further in case the said ornaments are
still not successfully auctioned on these dates then such auction shall be continued on subsequent days thereafter, at this same
venue. No further notices shall be issued in this respect.

Kohli & Sobti, Advocates, A 59A, First Floor, Lajpat Nagar-Il, New Delhi-110024
Note: Customers can release their pledged ornaments before the scheduled auction date, against payment of dues of our client.
Customer can also contact to Email ID: recoverynorth@muthootgroup.com or Call at 7834886464, 7994452461
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